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{ By Shrt Shamuddin Fiun Advoeate

ORDFER (ORAL

Hon'hie Shri V. Majotra, Vice-Chairman (A
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DA D2 2004 wwae disposed of be he coder dated 32 012007 with ihe

tollowing sbservalions - direciions io the respondenis -

S Oa persaal of fsous stibmtiza by the applicant. who has
refired about mere thans ous and o halt vears ago. it is observed that the
tespotidents bave Gaheu very foly e in fnalicine s pensicuuy
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benefits. i is swrpuising thai ovenr thoupeh the applicnt had been
transferred from Srinazar and pested to Delhi in the vear 1982, the
tespondents have lakeu se lony (v coliect the 1elovani servics 1ecord of
the applicant from their Srinagar Otfice. Even after retirenient.
sufficient ime bas elupsed. Under these clramastances and keepitis in
view the facts as submitted by the applicant. 1 am inclined to dispose of
this OA at the adinission stage itsell with a direction te the 1espondents
to tinalise the pension and pensionary benefits of the applicant without
any lwriher defay and w iy case within two months from the date of
receipt of a copy of thix order.  The respondents are further directed to
setile, the matter with reference to the relevant mules/sertled law on the

subject.
s, Wiih ihe above directions. the DA stands dizposed of®
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Learned counsel for the respondents stared ihat respoudents have complied
with directions of the Tribunal and finalized applicant’s dues recarding his
pension, DURG. leave encasiuneni etc which have also been released as per the

Annexure R-1.  Tribunal’s direction having been complied wiih) Contempt

o

procesdings are dropped. Notices are dischares
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( Meera Chhibber { V. F. Majotra )
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